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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

FRIDAY, THE ELEVENTH DAY OF SEPTEIVBER

TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITI ON NO: 2940 8 0F 2026

Between:

AND

Sri GoMham Academy of General and Technical Education' Registered society

#;; HA No. r zotjlr gse, naving its Registered office at Plot nos l 0 and 1 1 
'

n"rrrl.rlr o-7zlal1/a, Street No'2, Chikoti Gardens' Begumpet' Hyderabad'

500016
il;;; its Secretary Correspondent, Sri K R K Reddy' S/o: Late K' Subba

ReddY.

...PETITIONER

National Human Rights Commission, Manav Adhikar Bhavan' Block-C' GPO
1

2

3

4

5

Complex, lNA, New Delhi - 110023

The Director, School Education, Govt ofTetangana Hyderabad

The Regional Joint Director, School Education' Go"'t'

Hyderabad

The District Educational Officer, Medchal- Malkajgiri District

Netaji Nagar Residents Welfare Association' Rep by Mr'

iiiJlio"nti r.r"taji Nagar, Kapra ECIL Post' Hvderabad-s00062

of Telangana

tvl.R. lndraPal

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybepleased

to pass an order to issue an appropriate writ' direction or order more particularly a

WritofProhibitioncallingfortherecordinCaseNo.3l2t36l2t2025fromthefileof

the National Human Rights Commission at New Delhi there by declaring that the



First Respondent had no jurisdiction to entertain the complaint in Case No'

312136t2t2025 and to dismiss the complaint in case No.3121361212025 on the file of

the National Human Rights commission at New Delhi as not maintainable and

consequentially quash the order dated 11.08.2026 passed by the National Human

Rights Commission in Case No. 3121361212025 as the same is passed without

jurisdiction.

LA. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to pass an

order to stay all further proceedings in case No. 3121361212025 on the file of the

National Human Rights Commission at New Delhi.

Counsel for the Petitioner: M/S. DIVYA RAI SOHNI

Counsel for the Respondent Nos.2 to 4: GP FOR EDUCATION
Counsel for the Respondent Nos.1 and 5: '--

The Court made the following: ORDER



lN'Illlt tllGll CO(.;l{l't'Ol{'IHlr S1 .'\'l [. OF lt-l.AN(;AN
r\T I t Y l) F.ltAttA l)

flll: Il()lVlll.t- l lll. (lllll'lt .rL'STlCtr SRI APAI{tlSll KL MAR SIN(;}l
AN I)

TH}- HON'BLI] SRI JUS TICI G.M.MOHIUDDIN

WRIT PETITION No.29408 of 2026
( C NR.N o. HB II C0 l0 60327 2026)

Dated: I 1.09.2026

Bct\r ccn:

Sri (ior.rtharn Academl' ol (ieneral and l cchnical I:.duoatitrn.

ttcp.. by its Secrctarl ( orresponrlent. Sri K.l{.K. t{cdd1.

Bceu nrpet. Ill dcrabad

I'cLitioncr

Antl

N ational llunran [iights (-'otrrnission.

Ncu I)clhi arrd .l others.

. . . Respondents

ORDER:

Ms. Divya Rai Sohni. learned counsel lbr the petitioner.

Mr. I. VcnkaL t{a.iLr (}oud. lcartted Governrncnt [)leader lbr

Se hool l:clucatir)n. appcrrs lirt'rcspottclcttt Nos I to'1.

l. I ire pctilior)cr s()uPht a ri rit ol l'rohihitiort callirls lirr rccords ol'

C';ise No.J 12, j6,l,lt)25 liom thc lllc ol the National Iltrlnan Rights

Corrrnission (for short. 'NIII{C'). Nerv Delhi b1' declaring that the

Nl lllC has no.iurisdiction to entertain the saicl cornplaint, as the same is

nor rnaintainable. 'l hc pctitioncr approachcd tbr quashin-q o1'the ortler'.

dirtcd I L0t3.2026 passed by thc Ntll{( as being t'ithoul .iurisdiction.



J. Accolding to ths petrtioncr. irnpugned dircctions were passed

rrithout anr notice to it. thoush cornplaint ol' strch naturc is tlota

arnenablc to the jurrsdiction o1'thc NtlllC undcr thc l)rotcction ol'

Ilunran I{ights Act. 1993 and the NFIRC (lrroccdurc) Arnendnrent

Regulations. 1997. Petitioner apprehended closurc ol the school and

accornurodation of the students in other recognized schools in the

r icinitl bl' the respondent departrnent pursuant to the proccedings dated

I L08.2026 of the NHI{C. Thcrefbre. it has approached this Court

[. ( )rr the prcr. ious datc. taking notc ol thc apprrchcrrsion cxprc-rsccl

rlated 01.01.1994. -l-herealier. on 22.05.2026. rho Secretarv and

hy thc pctrtioncr. lcarncd (ior crnntcnt l)lcadcr lbr School liducatiou rras

directed to seek instructions in the rnatter. '['oda\,. on instluctions. it is

subnrittcd that pursuant to a spot inspection by a 3-lVlcrnber Cor.nmittce.

certain lapses ivere lbund in the school:

(i) No NOC has been granted b1, the Greatel Ilvderabad
Municipal Corporation to run the schooi in that locality.

(ii) 'l he school is f unctioninc *ithout ha', ing provisiorral
rccog,nitiou lirr classes prc-prirnarl to VII [:nglish
i\,lcdiunr

(iii) ln thc l'irst tloor ol'thc school huilcling. a r.rollncss ccntel is

running fbr rvhich thc cntrancc ancl exit are contnrort riith
the school.

5. Pursuant thereto. a sho* cause noticc rvas issued to the school fbr

rvithdrar'val o1' perrnission/recogn ition per Itule I I of G,O.Ms.No.l.



('orrcspondenr of the petitioner School has submitted rep11, to the effect

that in view of the welf-are and uninterrupted education of the students.

the authority is requested to permit the school to continue the present

prernises tbr the academic year 2026-27. They also undertake to comply

r.l ith all requirements and afier obtaining necessary departmental

pr:rrrissions. will shiti thc school ro thc appro\cd prcrniscs hefbrc thc

c()ln n'lcnccnlcnt ol' thc ncxt aeaclcrnic rcar. il so required by thc

clepartrncrrL. As per the instructions of'thc learned (jovernment pleader.

no decision has been taken on the reply submitted by the petitioner to

the show cause notice.

6. -l-he 
aloresaid facts ,,vere not pleaded in the writ petition nor is

there an1' ref'erence to Ihe shou, causc' notice and reply submitted by the

pe titioncr school.

7. I carncd counscl lirr LIrc pctitiorrcr subnrils that in this

background. aftcr the Iast date. the petitioner has been advised to

approach the NI-IRC by taking all such grounds of law, inclucling thar ol

.lurisdiction and facts to contest the rnatter.

8. I-{aving regard to the lacts and circutnstances noted hereinabove.

thc stand ot- thc respondcnt clepartrncnt ancl that the pctitioner has

r oltrnle e rerl to appcJr hclirrc rlrc \l llt( . i1 is opcn f or thc pctitioncr ro



.+

To,

TJ

GJP

raise all such grounds of Iau', includir-rg that of .iurisdiction and facts

before the NHRC in accordance with law

9 I he 
"r'rit 

petition is thercfbre disposed of'. No order as to costs

Misccllaneous applications pcnding. if'an1. shall stand closed

SD/. P. PRAMOD NAIK
ASSISTANT REGISTRAR

//TRUE COPY//

SECT
(
tdil orrrcen

1. National Human Rights Commission, Manav Adhrkar Bhavan, Block-C, GpO
Complex, lNA, New Delhi - 1 i 0023

2. The Director, School Education, Govt. of Telangana Hyderabad
3. The Regional Joint Director, School Education Go,rt. of Telangana

Hyde ra b ad

4. The District Educational Officer, I\,4edchat- Malkajgiri District
5 The lt4r lr,4.R. tndrapal (president) Netaji Nagar, Netaji Nagar Residents

Welfare Association, Kapra ECIL post, Hyderabad-500062
6. One CC to M/s. Divya Rai Sohni, Advocate [OpUC]
7. Two CC s to GP for Education, High Court for the State of Telangana, at

Hyderabad.

8. Two CD Copies
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HIGH COURT

DATED: 1110912026

ORDER

WP.No.29408 of 2026

DISPOS!NG THE WRIT PETITION

WITHOUT COSTS
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